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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
Noaw Delhi, the 24th July, 1992

$.0. No. 544(E).—Ia exercisz of the powers conferred by clause (a) of
Section § of the Conservoiion of Foreign Fxohange and Prevention of Smuggling
Activities Act, 1974 (52 of 1974) and in dupersession of the notification of
the Government of India, in the Ministry of Finance (Department of Revenue)
No. G. 8. R. 97(E), datel the 2¢ih February, 1991, the Central Government
hereby coustitutes an Adv’sory Bcard consisting of : )

CHAIRMAN
1. Hon'ble Mr. Justice D P, Wadhwa, Judge of the Delhi High Court.
MEMBERS
2. Hon’ble Mr. Justice, P. N. Nag, Judge of the Delhi High Court.
3. I-(I_:on’;:tlc Mr. Justice M. L. Jaip, Retired Judge of the Delhi High
‘ourt.
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